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On the common amendment aPPlication No 389 filed for correction of the

typographical error showing the words "Demerged Undertaking 3" in Clause 4 1' line 3 of the

Scheme is sought to be omitted, as to Part A of the Scheme in definition and share capital

details vide point no.F lor Atlantic Lubricants & SPecialities Private Limited is mentioned as

"Transferee Company" is sought to be replace with words "Demerged Undertaking 3"'

accordingly, the word "Demerged Undertaking 3" is omitted in Clause No 4 1' line 3' and the

woid "Transferee ComPany" in Part A is rePlaced with the words "Resulting ComPany 2"'

Accordingly, the amendment to scheme is hereby allowed'

By looking at the Scheme and the Petition filed by the Petitioner' the Scheme is

approved, vide separate order t_
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